3 Oral Answers

ORAL ANSWERS TO QUESTIONS

Restructuring of Town and Country
Planning Organisation

+
*289, DR. A U. AZMI;

SHRI PIUS TIRKEY:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether he has received any
representationg from Memberg of Par-
liament regarding the restructuring of
the Town and Country Planning Or-
ganisation, g subordinate office of his
Ministry; and

(b) if so, what measures have been
taken to give benefits to junior and
middle level staff who are facing
stagnation, retrenchment or have been
showy, ag surplus?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI BRAJAMOHAN MOHAN-
TY): (a) Yes, Sir,

(b) As a part of the restructuring
of the Organisation, a study has been
conducted with a view to assess the
requirements of technical posts, It has
been assessed that some posts in cer-
tain categories may be surplus to the
requirements of the organisation. No
final decision has been taken in the
matter,

-
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SHR1 BRAJA MOHAN MOHANTY:
The reports are in the process of be-
ing finalised. The gtaff associations
also will be consulted gnd will he
taken into confidence in the process.
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SHRI BRAJA MOHAN MOHANTY:
The question of providing promotional
avenueg to the staff is also under con-
sidaration, For this purpose the rec-
ruitment rules for varioug posts may
have to be amended, The associations
will be duly consulted in the matter,

MR, SPEAKER: Shri Uttam Ra-
thod.

Land Acquisition Act

*290. SHRI UTTAM RATHOD: Will
the Minister of RURAL DEVELOP-
MENT be pleased to ctate:

(a) whether it ig a fact that there
is a great discontent among the land
owners throughout the country whose
lands have been acquireq for public
purposes due to meagre compensation
paid to them;

(b) is it a fact that some of the Sta_
tes have already amended their Land
Acquisition Acts and these are pen-
ding for years together for Presiden-
tia] assent;

(c) is.jt also a fact that the House
was assured to amend the Land Acqui-
sition Act suitably to give justice to
the land owners; ang
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(d) what action has the Government
‘taken in this matter?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI BALESHWAR RAM): (a)
There is no evidence to suggest coun-
iry wide discontent although, as is
usual there have been instances of
Jocal discontent against alleged inade-
quacy of the compensation.

(b) The Government of West Ben-
gal have proposed some amendments
1o the Land Acquisition Act; the pro-
posal is under consideration,

(c) Yes, Sir.

(b) A bill js unde, preparation

SHRI UTTAM RATHOD: The rep-
ly to the first question gseemg to be
most typical. They have replied that
there is no evidence to guggest coun-
irywide discontent. In fact, Bills of
so many States have been pending
with the Centra] Government for seve-
ra] years for President’s assent. One
such case is that of Maharashtra State.
The Government of Maharashtra was
requested on behalf of the Central
Government to withdraw their Rill
because the Central Government itself
was going to bring forward a compre-
hensive Bill. Will the hon. Minister
kindly tell the Hougs the number of
Billg that the Central Government has
seént back to the Stateg and asked them
to withdraw on the assurance that it
ig going tg bl’ing forward a new Bill
here?

SHR] BALESHWAR RAM: Only
one i.e, from Maharashtra. The Pre-
sident’s assent hag not been accorded.

SHRI PTTAM RATHOD: Fgr the
last two years I have been after the
hon. Minister....

Oral Answers 6

PHALGUNA 24, 1903 (SAKA) ]

MR. SPEAKER: Has he not felt
your presence uptil now?

SHRI UTTAM RATHOD: Because
1 sit just behind him,

I had introduced a non-official Bill
about the Land Acquisition Act two
years back and I wag assured by the
hon. Minister that he was going to
bring forward a Bill. Last year, when
Badli issue was raised by my friend,
Mr. Sajjan Kumar, he too wag assured
that very soon the Minister was going
to bring forward a Bill. At that time,
I hag asked the Ministey whether he
was going to give it retrospective
effect. On that, th, hon. Minister for
Housing said that he could npot say
anything, When you also made a re-
quest he did not say anything. May
I know whether he ig going to bring
forward a Bill during this session? If
so. will he give it retrospectjve effect
right from 1975?

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
AND CIVIL SUPPLIES (RAO
BIRENDRA SINGH): Ag has heen
statey by my colleague, the Bill is
under preparation, Unless we receive
it buck from the Law Ministry it is
very difficult for me to say whether
we shall be able to introduce it during
the session. Of course, the Minister
of Parliamentar, Affairs i here and
he is taking note of the sentiments of
the-Members. Along with the Mem-
bers, I also request him to see to if, I
woulq request the hon. Speaker to
try and accommodate our measure if
it comes before the House during the
session,

MR. SPEAKER: Wg shall do the
needful,

PROF. MADHU DANDAVATE:
Will it be given retrospective effect?

RAO BIRENDRA SINGH: I can-
not gay anyhing at this stage. It is
for the Law Minjstry to examine

MR. SPEAKER: The wishes of the
whole  House are like that, That is
what I want to convey to you.
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RAQO BIRENDRA SINGH: The legal
implications will have to be looked
into, On such 5 measure, j{ is impos-
sible to commit anything.

MR. ‘SPEAKER: You follow the
example of Mr. Uttam Rathod, who is

is after you. You be after the Law
Minister.
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DR. SUBRAMANIAM SWAMY: Sir,
he is softening you in this way.

MR. SPEAKER: I never get :oft-

ened on such points, as you would
have seen so far,
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SHRI JAGDISH TYTLER: Sir, re-
ferring to thig question, I do not know.
about the farmers in the rest of the
country, but the farmerg of Delhi last
time, especially referring to the far-
mers coming from Badli, had gone on
a hunger strike and they had been
sitting on dharna there, At that partie
cular time a delegation had gone to
the Minister and the hon, Minister
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had assured them that proper compen-
sation would be given to them, XNot
only that, Last year when the Calling
Attention was raised by me in respect
of these farmers, the Minister had
categorically assured that the farmers
would be paid better compensation.

RAO BIRENDRA SINGH:  Which
Minister?

SHRI JAGDISH TYTLER: The
Housing  Minister. (Interruptions).
Not only that. He alzo assured thot
the farmers/children would be given
commercia] plots anqd they would be
given jobs, and apart from that, the
farmers would be protected from
those elements who are buying the
lands and selling them at a big price.
That wag the assurance given, Now,
I want to put my question,

MR. SPEAKER: To which Minister
do you like to put your question?

SHRI M, RAM GOPAL REDDY: It
is joint responsibility (Interruptions).

SHRI JAGDISH TYTLER: I want to
address it to you. Let them decide
over it.

SHRI SATISH AGARWAL: It is
for you to require a Minister for

Teply.

SHRI JAGDISH TYTLER: My
question is: (a) whether the farmers
or owners of lands notified for acquisi-
tion as far back as in 1959 and 1981,
nearly 20 years after the notification,
haveg not been given the correct com-
pensation, and (b) what steps = the
Government propose to fake for en-
suring adequate and timely compensa-
tion being paid to the farmers and the
villagers from whom less land was
acquired.

-

RAO BIRENDRA SINGH: Sir, I am
“not in a position. to say anything on
the assurances, if any, given by my
" ‘colleague, Mr. Bhishma Narain Singh.
""He can_ separately give notice of a

_, question 3@';_-_ information on that point.

;.
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MR SPEAKER: May be he will be
giving you a notice, or you will suo-
motu give the answer?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): What answer? Sir, the ans-
wer is very clear. You will see that
the Land Acquisition Act is an old
Act and it is of 1894. You can ima-

gine.
MR. SPEAKER: Outdated.

SHRT BHISHMA NARAIN SINGH:
And you will see that under Section 4
of the Act a notification is issued and
since the notification is issued, the
market rate prevaiiing at that time is
calculated for giving compensation.
Because of this drawback you can
say, We are bringing an amendment
to the legislation.

MR. SPEAKER: You just say that
you are bringing an amendment,

SHRI BHISHMA NARAIN SINGH
Definitely my colleague, Rao Briendra
Singh  wil] be bringing thig amend-
ment,

MR. SPEAKER: This is what you
said last time. You stick to your as-
surance_

SHRI BHISHMA NARAIN SINGH:
Whatever I haq said.on the floor of the
nary this Act? (Interruptions)

SHRT M, RAM * GOPAL REDDY:
Sir, should be celebrate the Cente-
nery this Act (Interruptions)

SHRI SATISH AGARWAL: Mr,
Speaker, Sir, it is really a sad thing
that lands belonging to poor farmers
are acquired by thig Governmept for
various purposes including Govern-
ment industria] as well as house buil-
ding activities. Rao Birendra Singh hag
just referred to the acquisition of far-
mers’ lands for railway purposes, Now,
it is on record that nearabout 1”5’000
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acres of railway lang is under autho-
riseq occupation by people not belong-
ing to the farmers’ community. On
the one hang you acquire thejr proper-
ties for railway purposes ang on the
other hand ag per Government Te-
cords, 1,75,000 acreg of railway land is
under ynauthorised occupation, I do
not want to go into much more details.
Similarly, the amount ig not paid (1)
Wil the Government assure this
House that under the Land Acquisitjon
Act the amount ghall be mandatorily
paid with one year of the detzrmina-
tion of compensation? (ii) 1f the far-
mer ig not satisfleq with the amount of:
compensation, whether the Govern-
ment will see to it that legal assistance
ig provided to the farmer to take the
matter to a higher court for proper
compensaion to be paid?

RAO BIRENDRA SINGH: don,
Member’s suggestion will alwayg be
taken into con:sideration, We are ~on-
scioug of the need to provide in the
new legislation that farmers should be
paid campensation in time, The rate
of compenzation should also be ade-
guate.

The Prime Minister herself has dec-
lareq on several occasions that far-
mers” interests have to be lookeq after
and their lang should not bhe indis-
criminatel - acquired anq they should
get a fair amount of compensation,
Alj.these points wil] be looked after
when we bring legislation before the
House.

Crop statistics scheme

*291. SHRI AJIT KUMAR SAHA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that Im-
provement of Crop Statistics Scheme
i a sample check of the Timely Re-
porting Scheme under operation in the
Stateg under the technjcal guidance of
the Ministry of Agrictlture:

(B) Wﬂeﬂipr there is"avoiiiabl.e' d_u'p_
lication ang ‘delay, in this sensitive
work of national importance, due to
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apportionment of the work in two
Ministrieg j.e., Ministry of Agriculture
and Ministry of Planning; and

(¢) if not, the rationale for the
same?

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT -
AND CIVIL SUPPLIES (RAO
BIRENDRA SINGH): (a) to (c).
The Timely Reporting Scheme operat-
ed by the Ministry of Agriculture is
designed to obtain advance estimates
of area under cropg through priority
enumeration and tabulation based on
a sample of 20 per cent of the villages
(about one lakh villages). The Im-
provement of Crop Statistics Scheme
operated by the Nationa] Sample Sur-
vey Organisation and the State Statis-
tics Authoritie; seeks to locate defi-
cienceg in the fie]dg work relating to
crop statistics through supervision of
the ecrop cutting experiments and crop
enumeration of patwarig in a sub sam.
ple of T, R. S. villages, This is done
with a view to improving the accuracy
of area ang yield statistics, The ob-
jectives of the two cchemeg heing en-
tirely different, the question of dupli-
cation does not arise,

SHRI AJIT KUMAR SAHA:
As you are an agriculturist you know
that nearly half of the national, in-
come corieg from agriculture. It ac-
counts for 70 per cent of the working
people. Therefore, survey has a Cru-
cial importance. But there is a seri-
ous Jacuny in the functioning of the
National Sample Survey.

In view of all these, I would like
to know whether the Minister will
consider the suggesion for former
Member of the Planning Commission.
Prof. Minhas, who suggested that the
services of the educated unemployed
youth in the rural area who krow
the villages better should be utilis-
ed?

'RAO BIRENDRA SINGH. ' This.
is a suggestion. ' |





